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                                                        J U D G M E N T 

     IN T               
1.        The  brief  case  of  the Prosecution  is  that on 23rd 

March,  2017 at  about  10:30 PM at Dirak Pather three persons 

came in a  scooty  bearing  no.  AS-23-N-0732 had  uprooted the 

plantation  in  front  of newly  constructed  house  of  Dr. Pranab  

Dutta and shouted slang languages. Then on information  given  

by  the  doctor  local  people arrived  there and  apprehended  

them and  recovered suspected  brown sugar  in two packets e.g 

one pink  colour packet  and  one brown colour packet from  their  

possession. Accordingly, Kakapather  police  was  informed and 

police seized  those suspected  brown  sugar and apprehended  

them. Hence,  this case. 

 

2.         Receiving the FIR, the Kakapather P.S. registered a case 

and investigated the matter and on completion of the investigation, 

charge sheet was submitted against the accused persons and 

forwarded them to face the trial. 

 

3.        Copies were furnished to the accused persons for trial. 

Accordingly upon hearing both sides and considering the materials 

on record, charge u/s 21(b) NDPS Act was framed by my  ld. 

Predecessor against the accused  persons namely, (1) Sri Bitupon 

Dahotia, (2)   Sri Biku Dahotia &   (3)   Sri Abinash Kachari. The 

particulars of which were read over and explained to the accused 

persons, to which they pleaded  not  guilty  and  claimed  to  be  
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tried. 

 

4.        During trial, prosecution examined  six(6) witnesses. The 

accused were examined u/s 313 Cr.P.C  and their plea is  of  total  

denial. I have heard argument put forth by the ld. Counsel for both 

the sides as well as gone through the entire materials available on 

record. 

 
5. Point for determination :- 

(i)      Whether the accused persons on  23.03.17 at 

about 10:30 P.M at Dirak Pather under  

Kakapather PS  in the district of Tinsukia  had in 

contravention of NDPS Act, 1985 or any rule or 

order or condition of license granted thereunder 

found in illegal  possession with 19 Gms and 6:30 

grms of Heroin in two packets e.g one pink  colour 

packet  and  one  brown colour packet and 

thereby committed an offence punishable under 

section 21(b)  of  the NDPS Act ? 

      
          DISCUSSION, DECISION AND REASONS  THEREOF:          

  

6.          PW.1, Dr. Pranab  Dutta has  deposed  that   he  knows  

the Informant.  He has seen the  accused  persons on  the  date 

of incident. The  incident  took place  about 1½  years  back. He  

was  constructing  a  house at  Hunjan  village, near  Dirak Pather  

and had  appointed   one  watchman to  look  after  his 



5 
 

construction works. On the  day  of incident  at  about  10 PM,  

while  he  was  sitting  alongwith his friend, Ranjit  Dahotia, in  

the  said construction  and  his watchman  was sleeping  in  a 

kutcha  house near  his  construction work, the  accused persons 

came on  a scooty  and destroyed some  of  the newly planted  

trees near  his house. When  they  came  out  and  asked  them  

about their  activities, they  fled  away. Then  they followed  them  

and  after  sometime,  they  were  caught  by  some  people  

alongwith  them. When  they  were  caught some plastic packets 

were  found  with  them which  contained  powdered materials  

which  were  thrown  away by  the  accused persons. They have  

seen  the incident with their own eyes. Then  they informed  

Kakapothar police. After 20-25 minutes  police arrived  and  took  

away  the  accused persons  alongwith  the  plastic  packets. The  

plastic packets  were  measured  by the  police  in the spot of 

recovery. In the following  day  police  took his statement  and  he 

had  stated  before  the police  what he have  stated  today.  

 
7.        In  Cross-examination  the  PW.1  has  stated  that the  

ejahar  of  this  case  was  Ranjit Dahotia. The  ejahar  was  filed  

by Ranjit  Dahotia  in his  own  hand writing.  He is  staying  

about  ½  KM  distance from his house. His residential  house  is  

at  Bordirak where he reside with  his family  consists of  his wife  

and  a  male child. The  distance from his house  from P.O  is  

about  1½ KM. He has  constructed  one  Assam type  building  at  

the P.O  which is yet  to be  completed.  His that  house  is  
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situated at Hunjan Gaon situated  near  N.H 52. Wherein  his 

construction is  going  on  there  is  no  any  residential house 

nearby and  that  is  an open  area. he has verbally  stated  before  

the police  when  they  have enquired from him but  he does  not  

know  as  to  whether  the police  had  recorded  the  same  or 

not.  Because   police  did not  show  him anything to  that  effect.  

 

8.       He  denies  the  suggestion  that he  has  not  stated  

before  the  police  that  a watchman  was appointed  at  his 

newly  constructed  house. 

 

9.       He has obtained  his MBBS  degree  about  18 years  ago. 

He is  a  Government  employee. About  300 plants  were planted  

near his newly constructed  house  covered by bamboo  fencing.  

 

10.      He  denies  the  suggestion  that  he has not stated  

before  the  police  that the  said  plants  were planted  by him. 

 

11.       He has planted the   plants  voluntarily  with the help  of  

the villagers. On  that  day  at  about  10 P.M  he  was  in his  said 

newly  constructed house  with the informant, Sri Ranjit  Dahotia  

and  the  night chowkidar, Sri  Pradip  Moran. On  that  day  he 

stayed  there  and on earlier  occasions  also  he  stayed  there 

alone. At  that  time he  was in  the  outside of  the  house  with 

Ranjit  Dahotia. The people  may  come  there  using  the road. 

He does not know  the  actual registration  number  of  the scooty  

but  it  was  AS-23-M. He  has  followed  them with his Zipsy 
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vehicle.  

 

12.        He  denies  the  suggestion  that  he has  not stated  

before  the  police that he  followed  the  scooty in  his Zipsy  

vehicle. It is  a  fact  that  he  stated  before   the  police  that as  

he  was  scared  at  that  time,  he  informed  the neighbourers  

through  phone.   He  denies  the  suggestion  that he had not 

stated  before  the  police that he informed  the neighbourers  

through  phone. He had informed  Sri  Manoranjan  Neog,  Biren 

Chandra Neog, Gaonburha of Hunjan Gaon and others.  He  

denies  the  suggestion  that those boys  of  the scooty  were not  

caught by  some people  with them. He also denies  the  

suggestion  that some  plastic  packets  were  not found  

containing powdered materials. He  denies  the  suggestion  that 

the accused  person  did not  throw  the  said  packets. He  

informed  the matter  to Kakapather  Police.  He  denies  the  

suggestion  that  he  did not  state  before the police  that those 

powdered like  materials  were  measured  in front of him. 

 

13.         Either  police or  the accused persons individually did 

not  search his body or  others before  the weighment  of  said 

powdered like  materials.  He  also denies  the  suggestion  that  

they  did not  hand over  the  said  packets  to the police. He  did 

not  state  before  the  police  about his mobile  number and 

police did not  seize his said mobile. There  were  12-13 police 

personnel  on  that  day and they were also at  the spot being 
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number 20-25  and they  are  Sri  Ranjit  Dahotia, Pradip Moran, 

my chowkidar,  Manoranjan Neog, Kamal Neog, Rajib  Moran and 

others. He knows  the informant, Sri  Ranjit  Dahotia since  last  

16 years  with whom  he  has  close  relation. He  denies  the  

suggestion  that  he  is  not  using  his under  construction  house  

for  his  enjoyment. He  denies  the  suggestion  that  he   used  

to  consume  alcohol  at his  said  under construction  house  with  

his  friend  Ranjit  Dahotia  and  other  as  helped  by   his  

chowkidar. No  Photograph  was  obtained  by them or  by  the  

police relating to  his newly  constructed  house  with the said  

plants  and  also   of   the field, i.e  the nearby  area  of  his 

house. He  also denies  the  suggestion  that   on  that  day  he  

was  consuming alcohol  with Ranjit Dahotia  as  helped  by his  

chowkiar  and  as  they  found  disturbance in  consuming  

alcohol, Sri  Ranjit  Dahotia  lodged  this  ejahar  as  per  his  

instruction. He  denies  the  suggestion  that   he  has  deposed  

falsely today. He  also denies  the  suggestion  that   on  that  day 

no incident  took place.   

 
14.         P.W.2,  Sri Ranjit  Dahotia   has  deposed  that   he is 

the informant of  this  case.  He knows only  accused Dipankar  

Dahotia. He  does  not  know  the  other  accused  persons. The 

incident took  place around  1  year  back at night at Dirak Hunjan 

Pather. At  the  time  of  incident  he  was  at the  residence of  

one  Doctor.  Three  boys  were  coming  from Arunachal  Pradesh 

and in  front of  the house of  Doctor they  were  quarreling and 
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they  were uprooting  the  plantation. While  the  doctor  

objected, they  abused  him.  The  Doctor  and  another  two 

persons  caught  them.  The  boys  were  in   intoxicated   state  

at  that  time. After  two  three  minutes  he arrived  at  the  spot. 

He saw  one polythene  packet  on  the  scooter. The  gaonburha 

was  called by  somebody.  After  about  15-20 minutes,  the  

gaonburha, Sri Biren  Chandra  Neog  arrived  at  the  spot. He  

informed  the police. Accordingly police  from  Kakapather  P.S  

arrived  at  the  spot. Police  had  taken  away  all  the  detainee 

alongwith suspected  article  to  the P.S. Thereafter Police  seized 

one brown  sugar  packet. Ext. 1 is  the  seizure-list, Ext. 1(1)  is 

his   signature. Police  also  seized  one  bicycle  vide Ext. 2, 

Seizure-list. Ext. 2(1) is  his signature. Thereafter  on  the  next 

day,  he filed  Ejahar  before  the  P.S.  Ext. 3  is  the  ejahar, Ext. 

3(1) is  his signature. Police  recorded  his statement. M. Ext. 1,  

which  he  has seen  in  the  Court today is  the  polythene packet 

seized  by  police. He has  seen his  signature  on  the  Seizure, 

material recovery. He  has  seen   two  small  empty plastic  

packets  marked as M. Ext. 2 & 3  are the  plastic  packets.     

 
15.         In Cross-Examination  the  PW.2  has  stated  that   

though  he   had  written  the  ejahar,  but  he had  not  given  

any  note   on  the  ejahar  that  it  was  written  by  him.  He  is 

not  confirmed  about  the  name  of  accused  as  he named  in 

his  examination  in chief. So,  he did  not  cite  the  name  of  the  

accused  in  the  ejahar.  On  the  next  day  morning  at  around   
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8 AM  he  lodged  the  ejahar  at  Kakapather  P.S.  

 

16.        He  denies  the  suggestion  that    on  the  next  day  

morning  at  around   8 AM  he did not lodge  the  ejahar  at  

Kakapather  P.S.   The  distance  from  the  Doctor's  house  to his  

dwelling  house  is  about  2  KM. He  used  to go for  sleep  at   

10 PM. At  that  time he was  in  the  house  of  Dr. Pranab  

Dutta.  Nobody   was  residing  in the  said house  of  Doctor. The  

Doctor  appointed  a  chowkidar  to look  after   the   said  house  

whom  he knows  as  Takel. The  said    house  is  situated  in  an  

open  area at  a  vacant  place.  He  denies  the  suggestion  that   

the  Doctor  planted  plants  near  the  said  house. 

 

17.       The  said   plants   are  namely – Palakh,  Australian Pine  

and  Eucalyptus. He  used  to  visit   the  said  house  of  the  

doctor.  Himself and  the  doctor used  to  visit  the   doctor's 

house  without  their  respective  families. Since  last  6-7 years  

he  knows  the  doctor. The  doctor  is  residing  at  Bordirak  with  

his  family. The  distance  from  the   doctor's  residence  and  the  

house  is  about  2 KMs.  The  distance  from  the   doctor's  

residence  to  Police  station  is  15 KM.  

 

18.       In Further   cross-examination  the  PW.2 has  stated  

that  he has    forgotten  the  date  of  lodging  the  Ejahar  but  

he  may  lodged  the  ejahar  at about  10-11 AM.  He  and  the  

PW.1  have mobile  phones. Police  did  not  seize  the  mobile  

phones. Police recorded  his statement  on  the  day  of  incident  
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at 11 P.M at Dirak  Pather. Beside  him police  also examined the 

Gaonburha Sri  Biren  Sonowal. Police also examined  other  

witnesses whose  name he does not know. At  the  time  of 

incident he  was   in  the house  of PW.1.  

 

19.          He  denies  the  suggestion  that he did  not state  

before  police  that  at  the time of incident  he was  in  the  

house  of PW.1. 

 

20.           He do  not  know  who  caught  whom  and by  whom. 

He  has maintaining   friendship  with  the  PW.1  since long. At  

the  time  of  incident he was   in  the  house  of  PW.1. And  at  

that  time  he  alongwith  PW.2  and  Sri  Takel were  present  at  

the  house of  PW.1.  He did  not  state  before  the police  as   to  

who   called the  gaonburha  to  the  P.O. He does  not  know  

who  informed   police  into  this. After  half  an  hour  police   

reached  the  spot. When  police  reached the spot  he was   

standing  on the  Dirak  road with  10  others. He does  not  know  

their  names. The  P.O  is  a  vacant place  and  there  is  no  

residence  near  the  house  of PW.1. After  reaching  the  P.O  

police  took   the persons  with  the  cycle  to  the  P.S. There  is  

no  street  light  at  the P.O. After  the    persons  with  the  cycle 

what  police  had  done  in  the  P.S  he  does  not  know. The  

distance  from  house  to  the  P.O  is  about  1 KM.  The  distance  

from the  P.O  to  the  house  of  PW.1  is  about   2  KM. On  the  

date  of  occurrence he  stayed upto  12  mid night  in  the  house 

of  PW.1. He used  to  visit  the  PW.1's  constructed  house  3-4  
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days  in  a  week. His house  consisted  of  his parents. He used  

to visit PW.1's  constructed  house  in  absence of the Doctor also. 

In  the  newly  constructed  house  one  house  keeper  is  there  

but  he  does not  know  his  name. No  photograph  was  taken  

by  him  as  well  as police  personnel of  the  area  where  

doctor's  house  was  standing. The  PW.1  is  residing  at  Govt. 

quarter  at  Bordirak with his  wife and  son.  At  the  said  house  

himself and the  doctor  used  to  enjoy their  life by  consuming  

liquor.  

 
21.          He puts  his  3-4 signatures   at  the  P.O  i.e  in  the 

field  and  he puts one  signature  in  the  Kakapather  P.S. But he  

does  not  remember  where  he  puts  his  signature  Ext. 2(1)  as 

well  as Ext. 1(1) relating  to this case  obtained  by  police. These  

signatures  were  obtained   in  connection  with  this case  as  

informed  to him by police. Except him who  puts  their  

signatures  in Ext. 2  and  Ext. 1, he  cannot  say. His  body  was  

not  searched  by  anybody else. He  does  not  know  whether  

the  body  of  the  accused  persons  were   searched or  whether  

they were taken  to  the  nearby  Magistrate of the P.O.  He  does  

not  know  the  rank  of  the Investigating Officer.  

 

22.       He has gone through  the  contents of  Ext. 1  as well  as  

Ext. 2  and  both  the  said  exhibits 1 & 2,  wherein it  was  

mentioned  about  the powder  like  material. When  Ext. A  & B 

were  prepared  at  the field  in their presence, so  many people  

were present  at that time. Amongst them  he  knows   Gauburha,  
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PW.1  and  Sri  Takel.   

 

23.          He  denies  the  suggestion  that   Ext. A  & B were not 

prepared  at  the  field in their  presence.  

 

24.          M. Ext. 2  and  3 are  those  empty  packets. In M. Ext. 

3 is  a plastic empty  packet and it  contains  like vermilion 

powdered stained.  In M. Ext. 3 there is   no  signature of mine. 

Similarly,  there  is  another  empty  small  polythene packet 

which  also   bear  no signature  of mine  as  well as   any persons  

in  both the  packets. M. Ext. 2  contains  like  spice powdered 

stained.   He does  not  know   where  the  Doctor was  examined  

by  police. Earlier  also   he deposed   in  such  type  of  cases. 

 

25.         He  denies  the  suggestion  that   police  did  not  seize  

any  material  in  their presence. He  also denies  the  suggestion  

that   he  did  not  know   Sri  Dipankar  Dahotia.  He  denies  the  

suggestion  that the three  boys  were  not coming  from 

Arunachal Pradesh  and   in  front  of  the  house of  the PW.1  

they  were  quarreling  and  were  uprooting  the  plantation. He  

also denies  the  suggestion  that   the  doctor  and  another  two  

persons  did  not  catch  them  and  they  were  not   in 

intoxicated  state  at  that  time. He also denies  the  suggestion  

that   he  did  not  see  one   polythene  packet  on  the  scooter  

and  the  Gaonburha  was   not  called   by  somebody. He  denies  

the  suggestion  that   on  the  date  of  occurrence himself and 

doctor  were enjoying at  that  time  by  consuming  alcohol  and 
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they without  any occurrence have alleged  against  the  accused  

persons  as they  were  innocent and  no  contraband  were  

seized  from  them  or  from  that  place. He  denies  the  

suggestion  that he has  deposed falsely  favaouring  the  PW.1.  

 
26.        P.W.3, Sri Biren  Chandra Neog    has  deposed  that                

he  knows the  informant  Sri  Ranjit   Dahotia. He  does not  

know  the  accused  persons  present  in  the  dock. He  is the  

Gaonburha of  Bordirak  Gaon alongwith  three  other  villages. 

The  incident took place  around one  year  back  in  the  evening  

at  Bordirak area. At  the time of   incident  he went  to Talpather  

to  collect  revenue  with  the Mauzadar. When  he  arrived  in his  

house,  his wife   told  his that  police  and  public  came  and 

took  away three  boys for  consuming  drugs. Thereafter he went  

to  the 52 National  Highway of  Bordirak  area  where he  saw  

police and  on  reaching police  shown  him  a packet  and took  

his  signature on an envelop. He did  not  see  the  accused  

persons. Ext. 1  is  the  seizure-list,  Ext. 1(2) is  his  signature  on 

the  said seizure-list. He puts  his signature  on two envelops. M. 

Ext. 2 &   3  are  the envelops. M. Ext. 2(1)  and  3(2) are his 

signatures.  

 

27.        In  cross-examination,  the  PW.3 has  stated  that Police  

did not  record  his statement. His body  was  not   searched  by  

anybody  else.  He puts  his   signature   Ext. 1(2)  at 52 National  

Highway  of Bordirak  area.  He did not  go  through the  Seizure-

list, i.e  Ext. 1. So  he cannot  say  about  the  contents  of  Ext. 1. 
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Besides  him,  Sri Manoranjan  Neog  and Sri Pranab  Dutta  had  

put their  signatures  in    Ext. 1. What article  was  seized,  he did  

not  see. He  never  deposed  in  such cases  earlier.   

 

28.        He  denies  the  suggestion  that police never told  him   

that  they   seized   drugs. As   because   he   was  not   examined  

by  police,  he never  stated to them that he  had  gone  to  

collect  revenue   with  the  Mauzadar  on that day. He   was not  

the  witness  to   the  occurrence. The  P.O  is  a  vacant area  

wherein  one  house  is constructed  of  one  Dr. Pranab Dutta. He 

does  not know the exact  time  of the  alleged   occurrence,   

though the  occurrence  took  place  in  the  evening. Police  did 

not  seize my  mobile  phone. He  denies  the  suggestion  that 

police  did  not   show  him one  packet and  did not   obtain  his  

signature  on  a  packet. He  denies  the  suggestion  that police 

did  not  seize any  article  from  any  person. 

 

29.        He puts  his  signatures Ext. 1(2)  and  Ext. 2(1)  at  N.H 

– 52.  In  Ext. 1,  he did  not write  his father's  name  behind  

him. He  is  a  matriculate. He  did not   see  if  he puts  his    

signature in  Ext.1 &  Ext. 2 at N.H -  52.  The  alleged contraband  

were not   measured  in his  presence. Also  he  does  not  know 

who  measured the  said contraband. He  denies  the  suggestion 

that he  deposed  falsely  in  favour  of the PW.1  and the  

informant.  

 

30.       P.W.4, Sri  Manoranjan  Neog  has  deposed  that                 
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he knows  the complainant. He does  not  know  the  accused 

persons. The incident  took  place  in the month of  March, 2017. 

At  that  time  he was  in  his home.  It  was  night.  Suddenly in  

between  11-12 PM,  he heard   hue  and  cry  in  front  of  the  

main  door  of  his  house.  Hearing  hue  and  cry  he  came  out 

and saw  three  boys  were  caught  by  the village  people  from  

their village. He  came  to  know  from  those  people  that drugs  

were  found with  these  boys. In  the  mean  time  police  from 

Kakapather  P.S  and  the  Gaonbura reached  the  spot. With 

consultation   with  the Gaonbura, police  arrested  the  three  

boys and  seized  the  drugs  from  the  boys. Ext. 2 is  his 

signature  and  Ext. 2(2)  is  his signature  in  the  seizure-list. 

Police  recorded  his statement. 

 
31.        In Cross-examination the PW.4  has  deposed  that 

Police   did  not  seize  any  document  relating  to his  being  

Reporter  of  News Live. He  denies  the  suggestion  that  he  was  

not  the  reporter  of  New  Live  as  such,  police  did  not  seize  

any  document  from  him nor  he  has  produced  any document  

to  that  effect.  Ext. 2(2) was  signed   by  him  at  Dirakpather.  

His  qualification is Higher Secondary. At  the time of putting  his  

signature i.e  Ext. 2(2),  the paper  was  blank  and  as such,  he  

did  not  know  the  contents  of  Ext. 2. The  distance  of  

Talpather  gaon  is  about  15  KM away from  Dirakpather. There  

is  no  fixed  time  of  his  sleeping  at  night. There  are  about 

12-15  numbers  of  houses  near  his  house.  He does  not  know  
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the  names  of  those  persons  who  caught  the  three accused 

boys.   He  denies  the  suggestion  that    no  drugs  were  found  

from  those  three  boys.  He does  not  know  about  the  

consultation  of  the  Gaonbura  with  the  police  personnel. He 

does  not  know  if those  three  persons  were  sent  to the  

nearby  Magistrate. He  was  not  the  witness  to the occurrence. 

He  denies  the  suggestion that  he has  heard  about  the  

occurrence. 

 
32.        He  did   not  notice  any  weighing  materials  or  any  

goldsmith  or Jeweller  at  the  spot. His  statement  was   

recorded  on  that  very  day  at  Dirakpather  at  about  12 

midnight. Except him,  he  does  not  know  if  police  recorded  

the  statement  of  any person  at  that  spot. He  denies  the  

suggestion  that he  has deposing  falsely.  

 

33.       P.W.5, Sri Pradip  Moran  has  deposed  that  he  knows                                        

the  informant  as  well  as  all the  three  accused persons 

namely, Sri Bitupon  Dahotia.  He  forgot  the names  of  the  

other  two  accused persons.  The  incident  took place about a 

year  back. At  the  time of  incident  he was  working  as  

chowkidar  in  the  house  of  Dr.  Pranab  Dutta. At  around  9-10 

PM  while   on  duty  at  the  house  of  Dr.  Pranab  Dutta,  he  

saw  the boys  were making hue  and  cry in  front  of  the   gate  

of  the  doctor and  they  were uprooting some plants  of  the 

doctor. Then  he alongwith  Dr.  Pranab  Dutta  came  out  and 

resisted  the  boys. Then Sri Bitupon  Dahotia  alongwith  the  
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other  two  boys were  caught  and  taken  to the  house  of  

village  gaonburha, Sri  Biren Neog. At  the  house of gaonburha, 

other people namely, Sri  Ranjit  Dahotia,  Sri  Monsun Neog  and  

some  others came  and  Sri  Ranjit  Dahotia rang  to  the police. 

Accordingly, police  from Kakapather  P.S  came to  the  village. 

Before  arrival of police  the  Gaonburha  searched  the  scooty of   

Sri Bitupon  Dahotia  and  find  out some white  powder  in  a 

polythene  pack. Later,  scooty  and the  materials  were  handed  

over  to  the   police  alongwith  the  three  boys.  Police  recorded  

his  statement.  

 
34.         In Cross-examination the  PW.5 has  stated  that the   

ejahar of  this  case  was  lodged  by  Sri  Ranjit  Dahotia,  but  he 

did not  go  through  the  ejahar. Police  examined  him  at  about  

9-9:30 P.M. at  the house  of  Gaonburha,  Sri  Biren  Neog. The  

distance  between  the  P.O  to  the house of  Gaonbura  is  about  

½ KM. Except  Bitupon  Dahotia  he  does not  know  the  names  

of  other  persons. Before police, i.e  before  the  I.O  he never  

stated  the  registration number  of  the scooty  as  well  as   the 

powdered  like  material  as  stated  by his  in  chief. Police  

visited  the  P.O in  a  vehicle  but   he  did  not  count  their  

number.  The  informant,  Sri  Ranjit  Dahotia   visited  the  house  

of   Dr.  Pranab  Dutta  on  every  alternate  date. On some  

occasions  he used  to  serve  drink(alcohol)  to them. He   was  

residing  at  his own  house  at  a  ½ KM  distance  from  the  

P.O.  Police  did  not  click  while  uprooting  the plants  by  the  
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accused persons  as  stated  by him. He does  not  know  the 

names  of  those  plants  and  those  plants  were  surrounded  by  

bamboo  fencing.  

 
35.      He  denies  the  suggestion  that   the   accused were  not   

trying   to  uproot  the  plants . He  denies  the  suggestion  that     

the   accused were not  shouting  at  the  P.O. He  denies  the  

suggestion that  Bitupan  was  not  caught  by  them  and  was 

not  taken  away  by  the police  on  the  same day. He  denies  

the  suggestion  that   the  Gaobura  did not   recover   white  

powder  contained  in a  polythene packet  from the  scooty. 

 

36.        It is  true  that  he did  not  state  before  police  that 

accused  were trying  to uproot  the  plant  and  shouting  at  the 

place  of  occurrence  and  gaonburha    recovered  white  powder  

contained  in a  polythene packet  from the  scooty.   

 

37.       He  denies  the  suggestion  that Ranjit  Dahotia  did not  

inform  the police    and  they were not taking the  accused 

persons  to  the house of  the  gaonburha. He  denies  the  

suggestion  that no  incident  had  committed  by  the  accused 

persons. He  denies  the  suggestion  that  he is deposing  falsely  

in  favour  of  Dr. Pranab  Dutta.  

 

38.       P.W.6 (I.O), Sri  Gakul Chutia (Retd. S.I) has  deposed  

that on 24.03.2017, he  was  working  as  S.I at Kakopather  P.S. 

On that  day,   the OC, Kakopather P.S, received one  telephonic 
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message that  three  youths  were  apprehended   by local people 

at Bordirak under  Kakopather P.S  in  connection  with suspected  

Brown  sugar  alongwith  a  Scooty.  Ext. 4  is  the  said  G.D  

entry.  The  then O.C instructed   him  to  visit  P.O. Accordingly,  

he  visited  the  P.O  and informed about  the  matter  to  the  

Superior  Officer ( Addl. S. P.). Thereafter  he collected  Authority 

letter. Ext. 5  is  the  said  Authority  letter. Ext. 5(1)  is  the  

signature  of  the  then Addl. S.P.  He  could  not  recollect  the 

exact  name of  the  officer  who authorize  him .  

 

39.      At  the P.O,  he  prepared  one  sketch map. Ext. 11 is  

the  sketch map,  Ext.  11(1) is  his  signature. At the  P.O three 

youths namely, Sri Bitupon  Dahotia,  Sri  Biku  Dahotia  and  Sri 

Abinash  Sonowal  @  Kachari were  found. From  them  he  

recovered  suspected  drugs.  The  weight  of  the suspected  

Brown  sugar  was  taken  in front of  witnesses. Thereafter  he  

prepared  samples  from  the  suspected  drugs. Ext. 1  & 2  are  

prepared  by  him. Ext. 1(3)  and Ext. 2(3)  are  his  signatures  

on  the  seizure-lists. He also  prepared another  seizure-list of  a  

Scooty. Ext. 3(i)  is  his  signature. He collected  the  signatures  

of  the  witnesses  on  the  exhibits. Their  statements  were  also  

recorded  at  the spot. Thereafter  the  apprehended  youths  

were  brought  to  the P.S.  Their  statements  were  recorded.  

The  seized  articles  were  kept  at  the  Malkhana. 

 

40.         Thereafter, one  Sri  Ranjit  Dahotia  filed  an  ejahar  

before  the  P.S.  Ext. 1 is  the  said  ejahar. The  then  O.C of 
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Kakopather  P.S entrusted  him with  the investigation of  the  

case. Ext. 3(2)  is  the  signature of  the  then  O.C.  Thereafter  

the accused  were  forwarded  to  jail hajot  through court. Ext. 6 

is  the  Forwarding  report. Ext. 6(1)  is his  signature  on the  

Forwarding  report. The  seized  articles  were  placed  before  the  

Ld. Special  Judge. Ext. 7  is the Seizure-list  submitted  before  

the  Special Judge. The  seized  articles  were  forwarded   to   

FSL  through  Supdt. of Police, Tinsukia. Another  Authority letter 

issued  by  Addl. S.P.,  Tinsukia  alongwith  FSL  report. Ext. 8 is  

the  said  letter.  Ext. 9  is  the  Test  memo. He collected the FSL 

report. Ext. 10 is  the  said  FSL  Report. The  FSL  report  tested 

positive. Ext. 12 is  the  examination result of FSL  report.  He has    

seen  the material  exhibits  in  the Ld. Court  today. On  

completion of  investigation, he has  submitted  charge-sheet  

against  accused persons namely, Sri Bitupon  Dahotia,  Sri  Biku  

Dahotia  and  Sri Abinash  Sonowal  @  Kachari U/s. 21(b) NDPS 

Act. Ext. 13 is  the  Charge-sheet,  Ext. 13(1)  is  his  signature.   

 
41.        In  cross-examination,  the  PW.6  has  stated  that in   

Ext. 2,   which  is  an  empty  polythene  bag bears  no  signature 

of  any person, nor  it  contains  any  contraband or  suspected  

materials.  Similarly,  in  Ext. 3 which  is  also  an empty  

polythene  bag  bears  no  material  or  any  contraband and it  

contains very  small  quantity of  red  colour  powder  like  

vermilion. It  does  not  contain  any  signature.  Ext. A  and  Ext. 

B  were not prepared by  him. Those  were prepared  by   some 
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other  officer,  but  he  has not  shown  him  as  a  witness  of  

this  case  in the  Charge-sheet.   

 

42.        He  denies  the  suggestion  that Ext. A  and  Ext. B  are 

not genuine  and  as  such,  these are  invalid. He  denies  the  

suggestion  that Ext. 2 and Ext. 3 are also not genuine  and  as  

such,  these are  invalid. He  denies  the  suggestion  that the  

Ext. 3(i)  is  not prepared  by him. He  has   not  seen  the  seized  

article, i.e Scooty  today. He has  not  seized the  relevant  

documents of   the  said  scooty. He has  not mentioned in Ext. 3  

that he has  seized the documents from whom he has  seized  the  

scooty. He has  examined the  seizure  witnesses, Sri  Manoranjan  

Neog  and  Sri  Ranjit  Dahotia  at  the  P.O. Ext. 3(1)  is  a  

photocopy.  

 

43.        He  reached  the P.O at 12:45 AM  where  he found  

many persons. Among  many  persons  he has  remembered  3-4 

persons  and  they  are  Sri  Biren  Neog,  Sri Ranjit Dahotia, Sri 

Manoranjan  Neog. He took  a person  to  the  P.O  with  weighing  

scale  whose  name  he does not  remember now.  

 

44.     He  denies  the  suggestion  that  he  has not given   the  

zimma  of  the  scooty  to  a  person. Ext.  1   is   prepared  by 

O.C  Sir,  who  is  not  cited  as  a  witness  in  this  case. I took  

the  weight  of  the  alleged  contraband  at the  P.O. He  denies  

the  suggestion  he took the  weight of  the  alleged  contraband. 

He  has not  seen  the said weighing scale in  the  court  today. 
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He  denies  the  suggestion  that  the  O.C  took  the  samples  

from  the  alleged  contraband for FSL  purpose.  He has  not 

investigated  as  to  who  wrote  the  Ext. 3, ejahar.  The  ejahar  

did  not  contain  about  the person  who  shouted  at  the P.O 

using  nasty  languages. The  Ext. 4,  I.e  the  G.D  entry   no. 

393 dated 24.03.17  was prepared by  their constable, Sri Nitya  

Barua. He also denies  the  suggestion that  the  same  was  not  

prepared  by constable, Sri Nitya  Barua.  

 

45.       The distance  from  Place of  Occurrence  to  P.S  is  

about 3½  KM. He  does not  remember   the  model  of  vehicle  

through  which  he reached  the  Place of  Occurrence. Himself,  

the  driver  and the battalion  of  6-7 staff reached  the P.O  as  

per  instruction of  the O.C. We  got  the  information  of  the 

incident  at  about  12:05 AM. The  Ext. 5,  the  Authority Letter  

was  issued  by Addl. S.P, Tinsukia. It  does not  contained  date  

of  issue. He  does  not  know  who  wrote the  same. The  Ext. 5   

was prepared  as per  his request. He has  prepared the  Ext. 11, 

sketch  map  at  the P.O. He has not  mentioned  the  distance  

between Place of occurrence  and  the Index  mentioned  in  the  

sketch  map. There  is no  note in Ext. 11,  that  he  has prepared  

the  same  at  the  P.O. He did  not  describe  about   the  

description  of  Index in  Ext. 11. He  also denies  the  suggestion  

that  the  FSL  report  is not  genuine  and prepared  as per  law. 
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46.      He  has  recorded  the  statement  of PW.1 at the P.S. He  

resides at Hungaon  alongwith  his  family. The  P.O  is  a paddy  

field and  at  the  time of occurrence  it  was  vacant  with  no  

plantation. There  is no  any  residential  house  nearby  the P.O. 

He has  recorded  the  statement of  Sri Pradip  Moran  at  the  

P.O. he does not know his profession. He  denies  the  suggestion  

that  he has seized  any  contraband  from  any  person. He  also 

denies  the  suggestion  that  he has  completed  the  

investigation  as per  law  and  deposed  falsely. 

 
47.      Here  in  this  instant case,  the  main  seizure  witness  

namely, Sri  Ranjit  Dahotia  and  Sri  Biren  Chandra  Neog, i.e 

PW.2  & PW.3.  PW.2  deposed  that three youths  came from 

Arunachal  Pradesh and in  front of  the house of  Doctor they  

were  quarreling and uprooting  the  plantation. While  the  doctor  

objected, they  abused  him.  The  Doctor  and  two persons  

caught  them.  The  boys  were  in   intoxicated   state  and  

thereafter  Ranjit  Dahotia reached the  P.O. He saw  one 

polythene  packet  on  a scooter. The gaonburha, Sri Biren  

Chandra  Neog  arrived  after 15-20 minutes at  the  spot. He  

informed  the police. Accordingly police  came to the  spot. Police  

had  taken  away  all  the  detainee alongwith suspected  article  

to  the P.S. Thereafter Police  seized one brown  sugar  packet. 

Ext. 1 is  the  seizure-list, Ext. 1(1)  is his   signature. Police  also  

seized  one  bicycle  i.e Ext. 2, Seizure-list. Ext. 2(1) is  his 

signature. On  the  next day,  he filed  Ejahar. Actually  a  Scooty  
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was  seized  as  per  Seizure-list. 

 
48.         During Cross-Examination  PW.2 admitted that from  

the  distance of Doctor's  house  to his  house  is  about  2  KM. 

He  used  to  sleep  at   10 PM. At  that  time in  the  house  of Dr. 

Pranab  Dutta  nobody   was  residing  in the  house  and Doctor 

appointed  one chowkidar  to look  after   the  house  namely,  

Takel. The  house  is  situated  in  an  open  area at  a  vacant  

place.   He puts   3-4 signatures   at  the  P.O  i.e  in  the field  

and  one  signature  in   Kakapather  P.S. 

  
49.        P.W.3, Sri Biren  Chandra Neog  one  of  the  seizure 

witness  deposed  that at  the time of   incident  he went  to 

Talpather.  While  he  arrived   his wife   told  him that  police  

and  public  came  and took  away three  boys for  consuming  

drugs. Thereafter he went  to  52 National  Highway of  Bordirak  

area  where he  saw  police. On  reaching police  showed  him  a 

packet  and took  his  signature on an envelope. He did  not  see  

the  accused  persons. Ext. 1(2) is  his  signature  on the   

seizure-list.    

 

50.        During  cross-examination,  PW.3 admitted  that   the  

P.O  is  a  vacant area  wherein  one  house  is  under  

construction  by   Dr. Pranab Dutta. He did not know the exact  

time  of     occurrence.  He put  his  signatures as Ext. 1(2)  and  

Ext. 2(1)  at  N.H – 52.  The  alleged contraband  were  measured  

in his  presence. But  during  cross-examination, PW.6, I.O 
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admitted  that  Ext. A and  Ext. B  were  not prepared  by  him.  

Whose  were  prepared  by  some  other  officers. He  did  not 

showed  them  as  a  witness  nor  their  names  in  the  charge-

sheet. 

 
51.       Sri  Manoranjan  Neog, P.W.4 one of  the witness  

deposed  that   while he was sleeping in  his house,   in  between  

11-12 PM,  he heard   hue  and  cry  in  front  of  his  main  door       

and saw  three  boys  were  caught  by  the villagers   and he  

came  out and knew  from  the  people  that drugs  were  found 

from  those  boys. In  the  mean  time  police came  from 

Kakapather  P.S  and  the  Gaonbura reached  the  spot and     

arrested  the  three  boys, seized  the  drugs.   Ext. 2(2)  is  his 

signature  in  the  seizure-list.  During Cross-examination he 

admitted that Ext. 2(2) was  signed   by  him  at  Dirakpather.  His  

qualification is Higher Secondary. While he put  his  signature it 

was blank paper. He  did  not  know  the  contents  of  Ext. 2. The  

distance  of  Talpather  gaon  is  about  15  KM away from  

Dirakpather.   He  was  not  the  witness  to the occurrence.   

 
52.        P.W.5, Sri Pradip  Moran deposed  that  at around  9-10 

PM  while he was  on  duty  at  the  house  of  Dr.  Pranab  Dutta,  

he  saw  three boys  were making hue  and  cry in  front  of  the   

gate  of   doctor and  they  were uprooting some plants  of  the 

doctor. Then Sri Pradip  Moran(PW.5) and  Dr.  Pranab  Dutta  

came  out  and resisted  the  boys. Then Sri Bitupon  Dahotia  

alongwith  two other  were  caught  and  taken  to the  house  of  
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village  gaonburha, i.e, Sri  Biren Neog. At  the  house of 

gaonburha, other people namely, Sri  Ranjit  Dahotia,  Sri  Monsun 

Neog  and  some  others  rang  to  the police. Accordingly, police  

came and Gaonburha  searched  the  scooty and  found   some 

white  powder  in  a polythene  pack. Later,  scooty  and the  

materials  were  handed  over  to  the   police  alongwith  the  

three  boys.   

 

53.        During Cross-examination  PW.5 has admitted  that he 

was  examined  by police  at  about  9-9:30 P.M. at  the house  of  

Gaonburha.  But  the  said  Gaonburha  in  his  cross-examination 

he  state  clearly  that  while  he  came  to  know  about   the  

incident  he   went  to  the 52 National  Highway  area  while  he  

saw  police  shown  him  a  packet  and  took  the  signature  on  

envelope.  The  evidence of  PW.3  and  PW.5 contracted  each 

other. While  village Gaonbura  stated  that  he  went  to  52  

National  Highway area of  Bordirak  after  knowing  the  incident,  

but PW.5 that  he  alongwith Dr. Pranab  Dutta caught  the  boys 

to  the  house  of  village  Gaonburha.  At  that  time  Ranjit  

Dahotia,  Monsun  Neog and  some  other  came but Ranjit  

Dahotia  during  his cross  examination  deposed  that  police  

came  to  the  P.O  and  Birendra  Chandra  Neog,  Gaonburha  

called  by  someone  and  he  arrived  at  the  spot.  These  

contradictory  statements   made  by  the  PWs. PW.1  &  PW.2  

informed  police  about  the incident  stated  that  at  about  10  

PM while  he  was  sitting   alongwith  friends, Ranjit  Dahotia  in  
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the  construction of  doctor’s  house  and  his   Watchman  was  

sleeping  near  his  construction  work,  the  accused  came  on  

scooty  and  destroyed  some  of  newly   plated  trees   near  his  

house  and  then  they  fled  away but  some  of  the  people  

caught  them  with  plastic  bag  which  contains  powder  matrial  

which  was  thrown  away  by  the  accused persons.  Police after  

20-25  minutes  took  away  the  boys  alongwith  plastic  bag  

and   measured  the  spot.   

 
54.       During   examination  in  chief  PW.6  deposed  that  

three  youths  and  they covered suspected drugs in front of 

witnesses. He  prepared  samples  from  the  suspected  drugs.   

Also seized   Scooty used  by  the  accused  persons.  The  seized  

articles  were  forwarded  to  FSL  through  Supdt. of Police, 

Tinsukia.   Ext. 12 is  the  examination result of FSL  report.      

During cross-examination,  PW.6  admitted  that he  reached  the 

P.O at 12:45 AM. He weighed the seized items  with a weighing  

scale  whose  name  he could not  remember now.  

 

55.       From perusal   of  the  evidence   on  record,  it  appears 

that  I/O  reached  the P.O at 12:45 AM  wherein as  per  the  

informant  incident  took place  at  10 PM  and  after  informing  

police  they  came within  20-25  minutes  at  the  place  of  

occurrence  and  one   of  the  witness, PW.2  stated  that  police  

seized  one  bicycle  vide  Ext. 2.,  but  actually  one  scooter  was  

seized  as  per   the  version   of  PW.6. 
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56.        Where any narcotic drug or psychotropic substance has 

been seized and forwarded to the officer-in-charge of the nearest 

police station or to the officer empowered under section 53, the 

officer referred to in sub-section (1) shall prepare an inventory of 

such [narcotic drugs,  psychotropic substances,  controlled  

substances or  conveyance] containing such details relating to 

their description, quality, quantity, mode of packing, marks, 

numbers or such other identifying particulars of the [narcotic 

drugs, psychotropic substances, controlled substances or  

conveyance] or the packing in which they are packed, country of 

origin and other particulars as the officer referred to in sub-section 

(1) may consider relevant to the identity of the [narcotic drugs, 

psychotropic substances, controlled  substances or  conveyance]  

in any proceedings under this Act and make an application, to any 

Magistrate for the purpose of—- 

 
(a)certifying the correctness of the inventory so prepared; or 
 
(b) taking, in the presence of such Magistrate, photographs of 

[such drugs, substances or  conveyances] and certifying such 

photographs as true; or 

 
(c) allowing to draw representative samples of such drugs or 

substances, in the presence of such Magistrate and certifying the 

correctness of any list of samples so drawn. 

 
57.         In  the  matter  of  search  and  seizure,  it  was  held  

in  (2013)  2  SCC  212  Sukhdev  Singh  vs.  State  of  

https://indiankanoon.org/doc/1145298/
https://indiankanoon.org/doc/1970452/
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Haryana,  that  requirement  of  wring  down  and  conveying  

information  to  immediate  superior  official  -  Mandatory  nature  

of  -  need  for  strict  compliance  -  object  and purpose  of  

ensuring  strict  complainace  with  S.  42  -  held  S. 42  is  a  

mandatory  provision  which  ought  to  be  construed  and  

complied  with  strictly  -  compliance  of  furnishing  informant  to  

the  superior  officer  should  b e  forthwith  or  within a  very  

short  time  thereafter  and  preferably  prior  to  recovery  -  but  

there  could  be  cases  where  investigating  officer,  for  special  

reasons  to  be  explained  in  writing,  is  not  able   to  

instantaneously  reduce  the  information  into  writing  and  sand  

said  information  to  his  superior  officer  but  could  do  it  later   

and  preferably  prior   to  recovery-  thus,  ruling  of  Constitution  

Bench  in Karnail  Singh  (2009)  8  SCC  539,  reiterated,  

that  while  total  non-compliance  with  requirements  of  Ss. 

42(1)  &  (2)  is  impermissible,  delayed   compliance   with  

satisfactory  explanation  for  delay  would  be  acceptable  

compliance  with  satisfactory   explanation  for  delay  would  be  

acceptable  compliance  with S. 42 -  Furthermore,  whether  

there  is  adequate  or  substantial  compliance  with S. 42  or  not  

is  a  question  of  fact  to  be  decided  in  each  case -  

admittedly,  in present  case  no  effort  was  made  by  

Investigating  Officer  in  spite  of  there  being  ample  time,  to  

comply  with  provisions  of  S. 42 -   hence,  there  was  total  

non-compliance  with  S. 42  and  question  of  substantial  

compliance  did  not  even  arise.      
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58.      In  the  instant  case  it  appears  from  the  evidence  of  

PW.6,  Gokul  Chutia,  I/O   received  information    of  the  

occurrence.  Accordingly,  he  lodged  in  writing  said  information  

in  G.D  entry  no. 4.  It  can  be  held  that   Gokul  Chutia 

entered  writing  compliance  to his Supervisor  officer 

immediately.  The  PW.6  conducted  the   search  and  seizure  

alongwith  other  officials  at  the  place  of  occurrence  but  no  

authorization  of  search  warrant  was  obtained  nor  plea   

raised  of  possibility  of    disappearance  of  evidence  obtaining  

authorization  or  search  wanrrant  is  accorded. From  the  

evidence of  PW.6, it  does  not  known    that  he  was  the  the  

authorised  person  to  seize  the  drugs  in  this  case, 

 

59.       Having  consideration  of  the  evidence on  record, it  is  

found   that  drugs    was  found    near  the  place of  Doctor ‘s  

residence.  The  accused  could  not  be  searched  by  the  police  

officer   which  probable   that  which  may  be  kept  by  some  

other  person. No  investigation  or   prosecution  could  be  

established  that  Plastic  bag  containing  drugs  was  kept  by  

the  accused. Moreover,  prosecution  failed  to  prove  the  

seizure  of  drugs  from  the  accused. From  the  evidence  on  

record,  it  appears   that  I/O  did  not  compliance  provision  of  

seize  and  seizure  and  failure  to  produce   all  the  materials,  

which  was   the  base  evidence  would  have  been  brought  

before  the  trial and  Panchnama   does  not   discharge  the  

heavy  burden  which  lies  on  the  Prosecution.  The   irregularity  
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of  procedural  has  caused prejudice    to  the  accused.    

 

60.        I.O  did not  file  any  application  before  Magistrate  for  

certifying  the   Inventory prepared  by  Magistrate.  No  

Representative sample  is  found.  No  disclosure  statement  or   

information leading  to  discovery  of  the  Heroine  recovered  as  

regards  U/s. 27 of Indian  Evidence  Act.  

 

61.      In  view  of  the   above,  the Prosecution  case  in hand   

is  failed  to  comply   the  provision    of  NDPS  Act  and it  

appears  that  from the  cross-examination of  witnesses.  Hence,  

the  above  lapse  is  fatal   to  the Prosecution  story.  Further,  

there  is  no  evidence  on  record  that  after  recovery   of  

seizure  of  contraband  drugs, same  was  stored  before  

producing  before  the  Court of  Magistrate.  The  evidence  does  

not  disclose  compliance  of  Section   57  of NDPS  Act. 

Therefore,  all  the  above  facts  creates  doubt  about  the 

Prosecution  case. As  such,  no  any  discussion  U/s. 35  of NDPS  

Act. Accordingly,  the  accused persons  are  entitled   to  get  

benefit  of  doubt  appear  in  the Prosecution  case  and  accused  

persons  are  given  the  benefit  of  doubt. 

          

62.        Under  the  facts  and  circumstances,  and  above  

discussion,  prosecution  side   has  miserably  failed  to  establish  

the  charge  levelled  against   the  accused  persons.  Hence,  this  

court  will  not  be  able   to  convict  the  accused persons  U/S. 

21(b) of  NDPS  Act.  Accordingly, the accused persons namely, 
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Sri Bitupan  Dahotia, Sri  Biku  Dahotia  and  Sri  Abinash  Kachari   

are acquitted from the charge under section 21(b)  of  the NDPS 

Act and set at liberty forthwith.  

 

63.         The  bail-bonds  of  the  accused persons are  extended 

for  six months U/s.  437(A)  Cr.P.C. 

 

64.        The seized drugs be destroyed. And  also be handed  

over  the  other  articles to  the  actual  owner in accordance with 

law as envisaged in this regard.  

 

65.        The case is disposed of on contest.  

 

             Given under my hand and seal of this Court on the 20th  

day of September, 2022. 

 

 Dictated and corrected by me. 

 
 

        (J.K Das)                                        (J.K Das)  
Addl. Special Judge-2,(FTC)           Addl. Special Judge-2,(FTC) 
     (NDPS),Tinsukia                             (NDPS), Tinsukia                                                                           
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APPENDIX 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 

A. Prosecution: 

 

RANK NAME NATURE OF EVIDENCE 
(EYE WITNESS, POLICE 

WITNESS, 
EXPERT WITNESS, 

MEDICAL 
WITNESS, PANCH 

WITNESS, 
OTHER WITNESS) 

PW1  Dr. Pranab  Dutta,           Informant 

PW2 Sri  Ranjit  Dahotia,  

PW3      
 

Sri  Biren  Chandra  Neog,  

PW4 Sri  Manoranjan  Neog,  

PW5   Sri  Pradip  Moran,  

PW6  Sri  Gokul  Chutia, SI I.O 

 

 

 

 

 

B. Defence Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE 

WITNESS, 

EXPERT WITNESS, MEDICAL 

WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

DW1 NA  
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C. Court Witnesses, if any : 

 

RANK NAME NATURE OF EVIDENCE 
(EYE WITNESS, POLICE WITNESS, 

EXPERT WITNESS, MEDICAL 
WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

CW1  NA  
 

 

 

 

LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

1. Prosecution: 

 

Sr. 

No. 

Exhibit Number Description 

1 Exhibit -1  Seizure-list,  

2 
  

Exhibit- 2,  Seizure-list, 

 3 Exhibit- 3(i) Seizure-list, 

 4 Exhibit -3,  Ejahar, 

 5  Exhibit - 4,  G.D  Entry, 

 6  Exhibit -5,  Authority  Letter,  

7   Exhibit -6,  Forwarding  Report, 

8 Exhibit -7,  Seizure-list  submitted  before  the Spl. 
Judge. 

9 Exhibit-8.  Authority  Letter  to FSL, 

10. Exhibit-9. Test  Memo, 

11.  Exhibit-10. FSL  Report, 

12. Exhibit-11 Sketch  map, 

13. Exhibit-12 Examination  Result  of  FSL, 

14. Exhibit-13 Charge-sheet. 
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2. Defence :        

       

Sr. 

No. 

Exhibit Number Description 

1 Exhibit D-1/PW1  NIL 

 

 

 

 

 

 

3. Court Exhibits: 

 

Sr. 
No. 

Exhibit Number Description 

1 Exhibit C-1/CW1 NIL 

 

 

 

 

4. Material Objects: 

 

Sr. 

No. 

Exhibit Number 

 

Description 

1 MO1 Suspected  drugs  

2 MO2 Scooty 

 

 

         Dictated 

 

      Addl.  Special Judge-2(FTC), 

(NDPS), Tinsukia 
 


